
 

 

 

 

 

 

The Telangana Vaidya Vidhana Parishad (Repeal) Act, 2026 

 

Act No. 22 of 2026 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

 
DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research 

(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These 

contents have not been independently verified, and PRS makes no representation or warranty as to the accuracy, 

completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be available.  

Principal Acts may or may not include subsequent amendments. For authoritative text, please contact the relevant 

state department concerned or refer to the latest government publication or the gazette notification. Any person 

using this material should take their own professional and legal advice before acting on any information contained 

in this document. PRS or any persons connected with it do not accept any liability arising from the use of this 

document. PRS or any persons connected with it shall not be in any way responsible for any loss, damage, or 

distress to any person on account of any action taken or not taken on the basis of this document. 



R.N.I. No. TELMULJ2016/73158
HSE No. 1051/2026-2028

[Price : Rs. 15-00 Paise.

a 8©on£3 @a3L83=
THE TELANGANA GAZETTE

PART IV.B EXTRAORDINARY

PUBLISHED BY AUTHORITY

No. 22] HYDERABAD, THURSDAY, APRIL 30, 2026.

TELANG ANA ACTS, ORDINANCES AND REGULATIONS ETC.

The following Act of the Telangana Legislature received the assent of the Governor
the 25th April, 2026 and the said assent is hereby first published on

the 30th April, 2026 in the Telangana Gazette for general information:–

ACT No. 22 OF 2026.

AN ACT TO REPEAL THE TELANGANA VAIDYA VIDHANA PARISHAD ACT,
1986 (ACT No. 29 OF 1986) AND TO PROVIDE FOR MATTERS CONNECTED
THEREWITH OR INCIDENTAL THERETO.

Be it enacted by the Telangana State Legislature in the Seventy-seventh
Year of the Republic of India, as follows:-

1 . (1 ) This Act may be called the Telangana Vaidya Vidhana Parishad (Repeal)
Act, 2026.

Short tItle
and commence
ment.

(2) it shall come into force on such date as the Government may, by
notification in the Official Gazette, appoint.

2. In this Act, unless the context otherwise requires,-

(a) “Act” means the Telangana Vaidya Vidhana Parishad Act, 1986;
Definitions.
Act No.29 of
1986.

(b) “Commissionerate” means the Telangana Vaidya Vidhana Parishad an
autonomous Grant-in-Aid organizatIon as referred to in sub-section (1 ) of section
3 of the Act;

[1]

A. 201-1
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(c) “Directorate” means the Directorate of Secondary Health to be created
as one of the Head of the Department of Health Medical and Family Welfare
Department;

(d) “Government” means the State Government of Telangana;

(e) “Notification” means a notification published in the Telangana Gazette
and the word “notified” shall be construed accordingly;

(f) “Prescribed” means prescribed by rules made by the Government.

Repeal and
Savings.
Act No.29 of
1986.

3. (1 ) The Telangana Vaidya Vidhana Parishad Act, 1986 is hereby repealed.

(2) Upon such repeal,-

(a) the Commissionerate namely the “Telangana Vaidya Vidhana Parishad”,
constituted under sub-section (1) of section 3 of the said repealed Act shall be
treated as Department of the State Government.

Act No.1 of
1891 .

(b) the provisions of sections 8 and 18 of the Telangana General Clauses
Act, 1891 shall apply.

Transitional
Provisions.

4. Subject to the provisions of section 3,-

(a) the Government hereby create and constitute a Directorate of Secondary
Health as one of the Head of Department of the State Government;

(b) all the properties, assets and liabilities, contracts, agreements, rights
and obligations in relation to the Commissionerate shall stand transferred to and
shall devolve upon the Government;

(c) every person, who was immediately before the repeal of the Act under
section 3, employed by the Commissionerate shall be deemed to be employed in
Directorate of Secondary Health constituted under clause (a).

(d) Such persons, who immediately before the repeal, were working in the
Commissionerate on foreign service deputation, shall be deemed to be continuing
on deputation in the Directorate of Secondary Health:

Regulations
issued in
GO.Ms.No.48,
HM & FW
Dept, dated
29.O1 .2000
and as
amended
subsequently.

Provided that the Telangana Vaidya Vidhana Parishad Special Service
Regulations, 2000 and other regulations shall continue to govern until further
rules are framed by the Government under this Act:
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Provided further that no disciplinary proceedings shall be deemed to be
invalidated solely on the grounds of the initiation of the said proceedings by the
respective appointing authorities / disciplinary authorities as notified under the
Telangana Vaidya Vidhana Parishad Regulations previously applicable to the said
employees deemed to be employed in the Directorate of Secondary Health as
Government service, Health Medical and Family Welfare Department:B

Provided also that it shall be competent for the respective appointment/
disciplinary authority notified under the rules consequent to repeal to conclude
the said proceedings in accordance with the law.

(e) the control and management of all dispensaries, non-teaching hospitals
under the Commissionerate, shall stand transferred to and vest in the Directorate
and shall function under the administrative control of the Directorate of Secondary
Health

(f) a Schedule pertaining to Land and Building particulars of the Telangana
Vaidya Vidhana Parishad (TVVP) is appended to this Act.

(g) any pending legal proceedings or cause of action existing immediately
before the enactment of this repeal, by or against the Commissionerate or any
person acting on its behalf, may be continued and shall be enforced by or against
Directorate of Secondary Health .

5. (1) if any doubt or difficulty arises in giving effect to the provisions of this Power to
Act, the Government may, by order, make provisions or give such directions, not !em:ye

Ix:Td: :i? ?: Ajhe t re:Tr:: : i s£ ReaL :h: : fJ: I d% i\IIVy ? P P e a r t o i t t o b e nec essay or gPHE StPers •

Provided that no order shall be made under this section after the expiry of
two years from the commencement of this Act.

(2) Every order made under sub-section (1 ) above shall be laid, as soon as
may be, after it is made, before each House of Legislature.

6. The provisions of this Act shall have effect, notwithstanding anything Act to
inconsistent therewith contained in any other law for the time being in force. override

other laws.

7. (1 ) The Government may, by notification, make rules for carrying out all or Power to
any of the purposes of this Act. make rules.
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(2) Every rule made under this Act, shall, immediately after it is made, be
laid before the Legislative Assembly of the State if it is in session, and if it is not in
session, in the session immediately following for a total period of fourteen days
which may be comprised in one session or in two successive sessions, and if,

before the expiration of the session in which it is so laid or the session immediately
following the Legislative Assembly agrees in making any modification in the rule
or in the annulment of the rule, the rule, shall, from the date on which the
modification or annulment is notified, have effect only in such modified form or
shall stand annulled as the case may be, so, however, that any such modification
or annulment shall be without prejudice to the validity of anything previously done
under that rule.



April 30, 20261

NsI a t I=> i sti ct

(1) i (2)

1

2

3

2

3

4

5

6

7

2

1

2

3

4

5

6

7

8

9

Adilabad

Adilabad

Adilabad

Bhadradri
Kothagudem

Bhadradri
Kothagudem

Bhadradri
Kothagudem

i Bhadradri I
Kothagudem

Bhadradri
Koatagudem

Bhadradri
Kothagudem

Bhadndri
Kothagulem

Harwmakonda

i Hanumakorlda I

Hyderabad

Hyderabad

Hwierabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Name oF the
Hospital

(3)

CHC Narnoor

DH Ukroar

AH Boath

I CHC Bhwgumpadu i

CHC Charla

CHC Palavoncha

AH Aglwaraopeta

AH Manuguru

AH YeHandu

AH Bhadncttalam

CHC Kamabpur

AH Parkal

CD Seaetariat

CD Old MLA
Quarters

CD New MLA
Quarters

UCHC Ambepet

UCHC Janggamet

UCHC Lalapet

UCHC Panipur a

i UCHC I __ I ____ I
Seethapalmandi

TELANGANA GAZETTE EXTRAORDINARY

SCHEDULE
( see section 4(f))
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N.A.

NA.
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2 1 Narayanpet

3 1 Narayanpet

4 i Narayanpet

1 1 Nirltlal

2 1 Nirmal

3 1 Ninnal

4 1 Niarnl

1 I Nizamabad

2 : Nizarrnbad
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4 1 Nizamatnd
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Yadadri
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Yadadri
BhuvanagiR
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Bhwanagln
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AH Yadagirigutta
N.AN.A.

B. PAPI REDDY,
Secretary to Government,

Legal Affairs, Legislative Affairs and Justice,
Law Department.
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